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Heard id, counsel for both sides, 

La. counsel, Mr. Saraj it Sen appearing' on behalf of 

the alleged contemner suhiiits that the respbndents(In O,A,) 

have complied with the order of this Tribun,j 'for which this 

CPC was fiied This tact is not disputed by the Id, counsel 7 
Mr. A. Chakraborty who is appearing on behalf of the applicanr1 
and he suLits that he has no iritruction from his client in / 
this matter. 

Cons.tdering the aforesaid Cizstances, the application 
- is disposed of)without any order as to COStS. 
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